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tion of the Minister of Defence to the 
following m a tte r  of u rgent public 
im portance and I request tha t he m ay 
m ake  a s ta tem ent thereon:

“The help rendered  by the
A rm y in the recent floods in
A m bala .’’
The Deputy M inister of Defence 

(Sardar M ajithia): H eavy flood in
Dangri Nadi in the A m bala District 
was cxpcrienccd on the 26th August,
1959. These floods have caused con-
siderable damage. The details of the 
dam age caused as know n to us are  as 
follows:

(i) A pproxim ately  100 Jiouscs in
village Babyal (two miles
east of Ambala Cantonm ent)
have  collapsed. As a resu lt
of this, inhabitan ts  of tha t
village have been rendered
homeless.

(ii) A pproxim ately  200 houses
have also collapsed in villages
Polandri,  B am ani-M ajra  and
Chera (in N ara ingarh  Tehsil) .

(iii) A num ber  of breaches have
occurred in the bund of
Dangri Nadi over a length of
4 miles.

P^ortunately no loss of hum an  life 
and cattle has been reported  so far.

As regard.5 m ilita ry  assistance, on 
the 26th August, 1959, at 7-45 a .m .,

the Deputy Commissioner, Ambala. 
m ade a reques t  for assistance in,

(a) evacuation of civilians from
village Babyal which wa-s cut
off bv flood water.

(b) C arry ing  out repairs  to over-
flowing banks of Dangri Nadi.

(c) Establi.shing a ten ted  camp
with  some medical cover for
sixty homeless families.

The A rm y au thori t 'e s  undertook  
imm ediate reconaissance of the flood- 
affected area. Thereafter ,  they  p ro -
vided the following assistance: —

(a) On the 26th August, 1959,
approxim ate ly  40 A rm y per-
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sonnel erected a camp con- 
s r . i tJ i ig  of G1 tents. A pproxi-
mately  400 civilians have 
been accommodated in this 
camp.

(b) A pproxim ately  55 A rm y p e r-
sonnel with 7 boats w ere  kept
ready at short not 'ce  for the
evacuation of civilians. These
boats were, however, not
used.

At the fu r th e r  request of the  
Deputy  Commissioner, Ambala, the 
Arm y made available to the civil 
authorities the services of 57 A rm y 
pei'sonnel with  one bi.il 1-dozer on the 
301h August, 1959. for r;>i'.sing the 
bund atid blocking the breaches of 
the bund along Dangri Nadi to avo’d 
fu rthe r  flooding of village Babyal and 
the surrounding areas of the Ambala 
Cantonment,
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Acharya Kripalani (Sitam arh i) :  Su'. 
you will recollect tha t  I had  ,;aid that 
the Defence Minister has acccpted an 
additional assignment of representing 
India at the United Nationals General 
Asscmbl\ ',  and I had  enquired  how 
far  it ;s p roper ni t!ie prevailing cir- 
eumslanees. Neither  the P rim e Minis-
te r  nor the Defc’nce Minister has 
ofl^ered any  explanation. I shall be 
grateful if you v.'ould give me an 
opportunity  to raise this question, 
because I feel that botli the public 
and the House arc in terested in this 
question. U nder  ord inary  circum-
stances, it would have been all right, 
but under  the ex trao rd inary  c ircum -
stances in which v/e are living, when 
the defencc of the country is a very  
im portant m atter,  would it be advis-
able tha t  the Defence Minister should 
be absent for th ree  months?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial 
Nehru): I am sorry tha t  this parti-
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cuter matter to which the hon. Mem-
ber bad referred—I forget whether it 
was yesterday or the day before- 
escaped my mind, and I could say 
nothing about it. It is certainly a 
matter which deserves consideration, 
and we did give consi derat on to it, 
and we are giving consideration to it. 
I came to the conclusion that no situa-
tion had arisen here at the present 
moment which necessitated any 
change in the programme which we 
had made; but, of course, if at any 
time necessty arises, a change will be 
-made, and even if the Defence Minis-
ter Is there, he will have to come back 
immediately. But I might add that 
j o  Sar as- snarogsansnte xrs- *r»- 
cemed, on our border etc., they are 
in good hands, and the defence forces 
are making adequate arrangements, 
and 1 do not think there need be any 
particular anxiety on that score.

I do not wish the Mouse to imagine 
that I am making 1 ght of this situa-
tion; 1 am certa.nly not; it is a serious 
matter, but we are dealing with it, I 
hope, adequately and whenever 
necessity arises, we shall make fur-
ther arrangements and keep what the 
hon. Member has said in mind.

IMS hrs
APPROPRIATION (No. 7) BILL 
Ibe Deputy Minister of Finance 

(Shrl B. R. Hhagat): I beg to move*: 
"That the Bill to provide for 

the authorisation of appropr ation 
of moneys out of the Consolidated 
Fund of India to meet the 
amounts spent in respect of the 
former Part C States of Delhi and 
Himachal Pradesh on certain ser-
vices during the financial year 
ended on the 31st day of March, 
195T, in excess of the amounts 
granted for those services and for 
that year by the legislature at 
each of those States, be taken into 
consideration.”.

Mr. Speaker: The question is:
"That the Bill to provide for 

the authorisation of appropr ation 
of moneys out of the Consolidated 
Fund of India to meet the 
amounts spent in respect of the 
former Part C States of Delhi and 
Himachal Pradesh on certain ser-
vices during the financial year 
ended on the 31st day of March, 
1957, in excess of the amounts 
granted for those services and for 
that year by the legislature at 
each of those States, be taken into 
consideration.".

The motion was adopted.
Mr Speaker: The question is:

“That clauses 1, 2, and 3, the 
Schedule, the Enact ng Formula 
and the Long Title stand part of 
the Bill”.

The motion was adopted.
Clauses 1, 2 and 3, the Schedule, the 

Enacting Formula and the Long 
Title were added to the Bill,
Shrl B. B. Bhagat: I beg to move:

“That the Bill be passed”.
Mr Speaker: The question is:

“That the Bill be passed”.
The motion was adopted.

Mo t i o n  r e : r e p o r t  o f  c o m -
m i t t e e  OF PARLIAMENT ON 
OFFICIAL LANGUAGE—contd.
Mr. Speaker: The House will now 

take up further cons.deration of the 
fallowing motion moved by Shri G. 
j?. Pant on the 2nd September, 1959, 
Ofcmely:—

"That this House takes note of 
the Report of the Committee of 
Parliament on Official Language 
laid on the Table ot the House on 
the 22nd April, 1959.".

‘ Moved with the recommendation of the President
-u *  r a n - 4.




